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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0 . A . NOS . 575/2000 , 608/2000, 24/2000, 576/2000
577/2000 , 578/2000.

Delhi, this the ^ day of January , 2001.

Hon'ble Shri Kuldip Singh, Member (J)
Hon'ble Shri S.A.T. Ri^.vi, Member (A)

OA-575/2000

1. Pritem Singh s/o Teja Singh;

Chander Sheel s/o Lakhami Chander;

I.D.Rana s/o Bharat kam;

R . D.Sharma;

Rajinder Kaur d/o Daljit Singh;

Satwant Singh s/o Bachan Singh

7. Kulbir Singh s/o Kartar Singh;

Mukhtiar Singh a/o Lachhmn Singh;

9. Jaswinder Singh s/o Dalip Singh;

10. Amrik Singh s/o Labh Singh;

11 Sukhbir Singh s/o Mohinder Singh;

Gulzar Singh s/o Chura Ram;

13. Sarban kam;

1 4 . Harbhaian Singh s/o Sant Singh;

15 Harmail Singh s/o Basant Singh;

16, Balbir Singh s/o Bachan Singh;

17 .

18,

I

Brahm Dass s/o Gurbax Ram;

M.S.Preet s/o Arjun Singh;
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1.9. B.S.Bchhal s/o Batau Singh;

0. Yogesh Guleria s/o G.S.Guleria;

21.. Gurdev Singh s/o F'hambi;

B.M.Gaur s/o Om Parkash Sharma;

S.S.Rang s/o Nihan Singh;

24. Surjit Singh Mittar s/o Ram Partap;

Dhani Ram s/o Ragh Ram;

26. Lai Chand s/o Brij Lai;

Karam Chand s/o Sadhu Ram.

VERSUS

..App1icants

1 . Union of India through Chairman-cum-

Secretary, Telecom Commissioner, Ministry of

Commun i cat i ons Department of

Telecommunication, Sanchar Bhawan, 20, Ashok,

Road, New Delhi.

F'.rincipal General Manager, Teleph

Section, Chandigarh,

..Respondents
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OA - 603/2000

1 . F'aras Ram 3/0 Sh. Chatro Ram ' '

2. Qi.ircharan Singh 3/0 Sh. Mohinder Sinqh

3. Ra.lnish Bala w/o Sh. Vinod Kumar

4. Jaspal Singh s/o sh. Mohinder Singh

5. Pushpa Wati w/o Sh. Darshan Kumar

6. Deepak Chatrath s/o Sh. D.P. Chatrath

7. Madan Lo/I s/o Sh. Mansa Ram

S. G.S. Dhandi s/o Sh. Naranjan Singh

9. Saroi Rani w/o Sh. Joi Parkash

l/i . Pshwani Kumar s/o Sh, Tulsi Ram

11. Jast-jinder Singh »/o Sh. Arian Singh ,

12. Maresh K.umar 3/0 Sh. M.M. Qoaain .

13. koonam Sanval D/o La.ipatrai

14. Soma iilanti. w/o Sh, Shailender Sinqh

15. Ashwani Dhinara s/o Sh, K.L. Dhinqra

16. Harindsr K'aur w/o Sh, Saravjit Singh

17. Kartar Chand s/o Sh. H(ara Ram

18.- Amar Singh s/o Sh. Rawan Das

19. Gophoor Khan s/o Sh. Hasandeen

20. Harsh LaCa w/o Sh, Arvind Kapila

21. ' Reeva Khosla w/o Sh. Balbir Khosla

22. Poonam Graver w/o Sh. M.L. Qrover

23. Ra.i Rani w/o Sh. Subhaah Chander

24. Mee I am Sharma w/o Sh. Ra.l Kumar Sharma

25. PhooJ. Chand a/o Sh. Dea Ra i

26. Chamaru Ram 3/0 Sh, Rulia Ram

27. Sushma Joshi w/o Sh. Kamaliit Joshi

I
29
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28. Kanchan Kala w/o Bh. A.K. Kala-

29. Loveleen w/o Sh. Kashmair Chand •

30. Qeeta ftani w/o Bh. Pawan Kumar

31,. Kiran Bala w/o Sh. Jvoti Park.ash

32. Balbir Kaur w/o Sh. Tarlok Singh

3 3. ,Inderiit Kaur w/o Sh. Amar Singh

3^. Kuldip Kaur w/o Sh; Jsrnail Sinph

35. Jaebir Kaur w/o Sh. Sewa Singh

36. Rekha Oarga w/o Sh. Sanjay Sharma

37. Balbir Chand s/o Sh. Sarwan Ram

38. Gurnam Singh s/o Sh. ' Sarbinder Singh

39. Rajnish Kumar s/o Sh.Sukh Ram

40. Madhu Gupta a/o Sh. Rakeah Gupta

41. Suahma Rani w/o Sh. Keshav Kumar

42. ShalinOBi" Singh s/o Sh. Ramesh Mohan

43. Sushma w/o Sh. Satish Kumar

44. Surinder . Kaur w/o Sh. Gurdl al Sinqn

45. Kanwaiiit Sethi s/o Sh. Amrik Singh Sethi

46. Anita Aaaarwal w/o Sh. M.L. AggarwaJ

47. Shiv Dass Rai s/o Sh. Jagan Math Rai

48. Bantoah Kumari w/o Sh.Jagat Kumar Dutta

All working as Sr. T.Q.A. office of Principal,

General Manager, Telecom, Chandigarh.

49. Ashol. ' I'umar s/o Sh. Des Raj working as Sr. TQA, o/o

Chief General Manager, F'unjab Circle, Chandigarh.

. ..Applicants.
VERSUS

Union of India through Chairman-cum-Secretary,
Telecom Commissioner, Ministry df Communication,
D/o Telecommunication, Sanchar Bhawan, 20, Ashoka
■Road, New Delhi.

..Respondent,
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OA-24/2000

j-v -1- sukhminder P»1 ,/o Sh. Piare Ual ,age v> year,
working a. Senior T.O.ft. (Phone,) o/or General Manager

Telecom, Ludhiana.

working as Senior T.O.A. 0/Q

General Manager Telecom, Chandigarh.

3. B'ajneesh kumar. Senior T.O.A, o/o General Manager
Telecom, Chandigarh.

Rakeah Kumar Sood, Senior T |o. A. o/o General
Manager Telecom, Chandigarh. !',

5- Oev Gupta Senior r.o.A. o/d General Manager
Telecom, Chandigarh.

'  I-

j-,' . . .Appl icants

Versus

I. of India through ■Ch.lrMan-oum-&cretary, Telecom
Commi.aioner, Mini.try of CommunlcatlU. Department of
Telecommunication, s.nch.r Phawan. si, A.hoka Poad. New
Delhi,.

■  ii

I  - • -Respondent
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OA-577/2000

'■ =• "T SINBH, O/o DET bt
under GMM .GMTD BT. Bh.,thinda.

^  SBN OE BH. SINSH,
"/« BT under 6MM .oniD BT. Bh.thinde.

•  GURDEEP SINGH SON OF S. EHAGWflNT S.NBH, O/o BET
M/W BT under GMM .GNTO BT. Ehethlnd.."

■  HANS RAT SHARNA SON OP SH. niuk„. bAH, 0/= bET
"/W bt under GNN ,G«TB BT. Bh.thlnde.

•  THANA SINGH SON OP S. KONBA SINGH, O/o BET „/„ BT
under GMM ,GMTD BT.

MAKHAN ram SDN OF SH. UDHAMIUIJHAMI RAM, O/o deT M/W BT
under GMN ,gNTD BT. Bh.thlnd,.

"BAE SINGH SON CP S. BUTA SINGH, O/o BET N/N BT
under GMM ,GMTD BT. Bhathinda.

ORSNIR SINGH SON OP S, RanTIT SINGH, O/o BET «/«
BT under GMM ,GMTD BT. Bhathinda.

SATISH KUMAR SON OF SH. RARDHAN SINGH, O/o DET

KRI SHAN A DEVI W/O Fu c./r, tSH. RAJINBER GOEL,D/o DET N/» BT
under GNN ,GMTD BT. BhetBlnde.

ANARTIt KAOR „/o s. SURINBER SINGH, O/o DET N/„ bT
under GMM ,GMTD BT. Bhathinda.

SUNITA GUPTA „/o SH. ASHOKPONAR, O/o DET N/„ bT
under GMM ,GMTD BT. Bhathinda.
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13. PREh LATA II W/Q SH. JUBAL ' KISHOR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

14. SATYA DEVIB W/0 SH. M.L. GOYAL, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

15. HARPHUL SINGH SKON OF SH. HARPHUL SINGH,O/o DET

M/W BT under GMM ,GMTD BT. Bhathinda.

16. KRISHAN LAL SON OF SH. MADAN LAL, O/o DET M/W BT

under GMM ,GMTD BT.Bhathinda.

17. SURINDR KAUR W/0 SH. RAJINDCER MKONGA, O/o DET M/W

under GMM, GMTD, BT. Bhathinda.

18. HARPAL SINGH SON OF SH. INDER SINGH, O/o DET M/W

BT under GMM ,GMTD BT. Bhathinda.

19. VINOD KUMAR SON OF SH. BRIJ LAL, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

20. PAWAN KUMAR SON OF SH. OM PARKASH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

21. MAHESH RANI W/0 SH.RADHAY SHAM, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

22. VED KUMARI W/0 SH. JAGDISH KUMAR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

23. DHARAN PAL KAUR W/0 S. MALKIT SINGH,O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

24. KANTA RANI W/0 SH. JAGDISH RAJ, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

25. SAROJ BALA W/0 SH. SURINDER KAUR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

NISRMALA DEVI W/0 SH.PREM KUMAR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

26

Q
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27. SH. JA6SIR SINGH SON OF SH. GURDIAL SINGH, O/o DET

M/W BT under GMM, GMTD BT. Bhathinda.

28. SURJIT SINGH SODHI SON OF BASANT SINGH,O/o DET M/W

BT under GMM ,GMTD BT. Bhathinda.

29. VIR SINGH SON OF S. MUKHTIAR SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

30. TEJA SINGH PREMI SON OF SH. CHAND SINGH,O/o DET

M/W BTV under GMM ,GMTD BT. Bhathinda.

31. BHARAT BUSHAN SINGLA SON OF SH. BUDH.RAM,0/o DET

M/W BT under GMM ,GMTD BT. Bhathinda.

32. SAT PAL SINGH SON OFJARNAIL SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

33. SH. RAJ KUMAR SON OF SH. CHIRANJI LAL, DET Coxial

under GMM,GMTD.BT. Bhathinda.

34. JASWANT SINGH SON OF ASSA SINGH, DET Coxial

under GMM,GMTD.BT. Bhathinda.

35. MOHAN SINGH SON OF S. GURBAX SINGH,DET Coxial

under GMM,GMTD.BT.Bhathinda.

36. SMT. SAROJ BALA W/0 SH. BHUSHAN SHARMA,DET Coxial

under GMM,GMTD.BT.Bhathinda.

37. SURJIT SINGH SON OF SHAM SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

38. BALBIR SINGH SON OF SH. BACHAN SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

'  APPELLANTS

1. Union of India through Chairman-cum-Secretjary,

Telecom Commissioner, Ministry of Communications,

Department of Telecommunication, Sanchar Bhawan,

20, Ashoka Road, New Delhi.

2. Chief General Manager, Telecom, Pb. Carole ,
seo No.102,103, Sector 34-A, Chandigarh.

Respondent;^
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OA-578/2000

1. Gurbaj

'A'

4.

5.

i>.

7.

0.

9,

10.

1 1 .

12.

13.

14.

15.

16.

17.

18.

19.

20.

21 .

•

23.

Singh son o-f Sh.Sucha Singh

flahavir Singh eon o-f Jltaram

Harjit Singh »on o-f Surdev Singh

Kama! Kumar Sharma son of Sh.Dina Nath

B.S.Thakur son of 8h.Thanthi . Ram

Gurmail Chand son of Sh.Sant Ram

Rajindmr Singh son of Sh.Kmhar Singh

Nirmal Kumari wife of Shiv Charan Singh

Nirmala Devi wife of Ashwani Sharma

Krishna Devi wife of Satish Kumar

Harvinder Singh son of Sh.Bhag Singh

Man jit Kaur wife ofParamjit Singh

Shiv Kumar son of Ram Chand

Jaapal Singh son of Sh.Kehar Singh

Rlpudaman Singh Rawat son of Bhupal Singh

Snehlata wife of Naval Kishore

Omawati wife of Jaginder Kumar

Rekha' Kamal wife of Pawan Kishna

Jaipal
/

Surjan Singh son of Isher Singh

Prem Lai son of Chaudhri Ram

Kuldip Singh son of Pishora Singh

Bhupinder Singh son of Chanan Singh

Nirmal Singh son of Sant Singh

/
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28.

2'v.

30.

31 .

3-1 .

.•') .

38.

'-f,

40.

4 1 .

42.

43 .

44 .

41i.

4 6.

4 3 .

48.

49.

-■O.

51 .

^10

F- . f-. . ..I I 1 .;q,, ijf: p,^j .lollv

a- Gurdip Binqf, son of Sohan Bjogh
7. GirdOari Lai son of Hira Lai

Madhu SOarma son of Sangal Ram

Anita iLi.nari wife o-f- J . S . W-.i 1 i a .

Saro j Bala wifts of Mr . S . K . (-I,) g 1 an i
Satish 0,,mar son of Late SI-,.Masib Chand
Sulefha wife of Mr.Ramesh Kaul

ShukU. wife of Sh.Ram Parfa-sh

Rushpa Pauoor wife of SC Kapoor
nhaugindoi

f^ita Ran, wife of Harnarr, Singh

Lalita Bakshi wife of Sh.SK Bakshi
Madan Mohan son . o Sh.Kanhjv ,. Lai

P, I Pawinter fu.nar

A^^ha Chhabi a wiVe of , Chhahr a
Meenakshi wife of A,;hwani Shar ma
Reeta wife of Rajinder L a .1

Shashifala wife of Asjok Phanna
Ri^ma Rani wife of Rakeeh Papoor
Tfipta Late wife of Daman Sai,-i Lar,:i,.ya
Usha Wadhwa wife of Har ieet Singh
Sunita Ra,,i wife of Chand Ra,»i
Harvinder Panr wife of R3 Ba.iwa
Raman 1: ant w.fe. of Aclihwani 6..,pta
Anita Ve,ma wife of Subh Sagar Ver,r,a
Madan L.a 1- son of Gurdayal

waft.-, u-f Rc^:esh
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.Ri»l ev;l"i i i.Khai- 'iUiartii-u -avr^fi n t- i,

iTt^

Alki, Shard,a w i f-e cj-f S.-ish i I Kum^r Shar dia

Ral't?&h l:uinaf ) wife of As.hok Sh,ar ina

Par-V.»«h h,,,r,ari wife of Pa I-.»>•.;»•, (■; I.io.sr- A,:.|,jaro.j I.

J r,,.1i.i Sl iardry wi fe of Snrivfth Shari'da

Mfji-./ ir.,1 Maud son of Suba-sli Char.d

Aincir jit S-M1 of Sarbffi Pa,,,

Poths fai l ) wi fo ,-jf f . ) ^|. p. ^

Anita Pl i .ai ja wife of PM Bhai. la

Mr,..na f h v>r.f,a wife of Son i. I Khanoa

Surinder (••■.imar .i wi fe of Vinod Dhal. 1

"fha Si,ar,i,y wife of Si iftlVi I. Shai ilia

Satj<;.h Baia wife of ,'d, ij Bhardwaj
Cliander t. anta wife of in... Ji-.a,,)

Shreshta Mai,a,an „6l f e of Inderpal Mains,an
Nirnial i aur wife of A j it Si.n.ih

flohiniJei- Sir,ah At. wa) son of Bit f ar Singh

M h. I

Sun,:,h eo,', of Suriat Sjisat,

Anita 0.5V I .wife of >,,ldio Sinqli

Aii i vjo, I: i ,-,o aK Bon j ̂ ^' 'A s ...fidt:-, (.:ho f

A^nerai Msnaaer Ci . , lo, Cha, „l i g.. r 1 , .

.1'

y

Manak Sinok, .on of Sur i , t Sii-igt,
burinit S, ,„:,i , ,on of Sur i i . 6i,„,n

Brit t, Wljl k I  I

beneral r-i.j.riai.jor fel,;-.;..-
■n 3 r CiA

"'iidu,., I ea t I oio h...r,iar
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S..ire«jh Kuindr- Ohi inqra Kon oP Juga 1 KiGhor -v/

Pfabodh L-hand son oP Sh.Bihiari LaJ

R«s j inder Kuinar' 'Son of Sh.Nahar Chanel

Al l wofkjnq at Seriioi- TOA undt-r

Ge-ner a I hatiager' Ta i ecoiniiiLiii .1 cat i ons , B-a j ricla .

Harwirid fJafid tori of SohaEl i C.hand

Aiiiaf )it -or. of Si..baah Chand

AJ 1 workifig as Senior TOA General

riar.aqer- I l em.iindu.in i ca t i ons . Ja 1 I anrJI-.ar .

•  . .App1i cants.

Var si.is

Union of India throuqh Chairman-com-Secret a- v

Te 1 ec oiTi Coirhii t as i one.- , Mini s 11 v o f

Comn.unicat loriA, DeparfinenT r.-f

Telecoinmunicat ions , Sanchar Bf.auan 20, Ashol: a
I

Rocid D Nt*w De ] h i .

Chief General Manager (Punjab Circle)

T e 1 ec onimu ni c a t i ot IB Ch a n d i g a r h .

General. Maria.jer, Tel

Gener a ,1

Bat hi I n d a .

ec omiT.un i a t, i on s , Pop a r .

Manager, Te)ecommunic ationa,

General Manager,

da 1 1andhai .

T e lee o.runLin i ca t ions.

•  . .Pesponden t «.

7'
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a.

9 .

10.

12.

OA-576/2000

1- N«Rfi,N s,„s„

0,„ . . ' Singh Nanha.,U\o Area Director t=i
r Telecom, JAMMU.

2- KISHORI LAL son of Late Rk n.
■  Dharam Chand,Sr.

ro«- T.laphnna E^nhang., Rajouni.

'■ ^''N-'EEV KUflAR .on o, sh. Tir... ith Ram Gupta, Sr.
Tfice Of Telephone Xgc, Rajouri.

SIMflL KUHflR .on of Lat, Sh
Sr TOO ' Slarma,

•  . Xgo. Raioorl
•  -EEAh

Offic;© o-f TaiTelephone Xgc, Poonch.
ROMESH CHANDER SARALCH c:ARALCH son Of Sh. Rai Singh
Sarlach, Sr. tqa,

O' ^®l©phone Xrif- C'
ROMESH |.ruMAR son ^ Foonch.r.ui FHn son of Mai c.~ _

TOP , ' °Tfice Of• E« , Ud harnpur .

JAGDISH RAT a-

TTice Of T.D.E. , IJdhampur.
SHIKANDER SINGH son of Late Sh M
Sr.TOA Off " ®l^gh,O^Txce of T.D.E., udhampur.
GURCHARAN SINGH sort of SH L-

—'T.O.r ,0, — -Xngn. Sr.TOA,■^•F Udhampur,
SHASHI BALA h l

........ n. ■ :; •■ "• '«■^ ' !i Udhampur.
SUNITfl SHflRMA oao.nj^^
Sr Tna " ='»-"•••*  Office of T.D E unn• t. ,Ud hampur.
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13.

14,

.15.

16.

17 .

18 ,

19.

21 ,

-1^-

DALJEET SINGH son of Gurbax Singh, Sr. TGA,

Office of T.D.E., Udhampur.

SANJAY PANDITA son of Sh. Vasu Dev Pandita,

Sr. TQA, Office of T.D.E Udhampur.

RAKESHWAR PAL son of Sh. Nand Lai, Sr.TOA, Office

of T.D.E., Udhampur.

KARTAR SINGH son of Sh. Amar Singh, Sr.TOA, Office

of T.D.E., Udhampur.

SANDEEP SHARMA son of Sh.Late Sh. K.L. Sharma, Sr.

TOA, Office the Area Director Telecom, Jammu.

BOOH RAJ SHARMA son of Sh.Tirath Ram, Sr.TOA,

Office of Area Director Telecom, Jammu.

MOHAN LAL MANGOTRA son of Late Sh. Bindru Ram,

Sr. TOA, Office of Area Director Telecom, Jammu.

BALDEV RAJ son of Late Sh. Amar Nath, Sr. TOA,

Office of Area Director Telecom, Jammu.

SATISH KUMAR VERDI son of Late Sh. Munshi

Ram, Sr. TOA, Office of Area Director Telecom,

Jammu.

GURMEET SINGH son of Janak Singh, Sr. TOA, Office

of Area Director Telecom, Jammu.

SUNITA GOSWAMI w\o Maj. P.K. Mangotra, Sr.TOA 0\o

the G.M.T.D. Jammu.

ROMESH KUMAR RADHU son of Pt. Badri Nath Bhatt.,

Sr. TOA, 0\o Area Director, Leh.

SUMIR JI RAINA son of Sh.D.N.Raina, Sr. T0A,0\o

Area Director, Leh.

/V
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d 26. M.S. REEN son of Sh. Gazzam Singh, Sr. TOA, QAo

D.E. CSD, Jammu.

27. RAM KISHAN son of Sh. Hakim Chand, Sr. TOA, ONo

G.M.T.D. Jammu.

28. SUKHVINDER KAUR daughter Sh. Harcharan Singh,

SR. TOA, 0\o D.E. CSD, Jammu.

29. DAVINDER SINGH -II son of Sh. S. Swaran Singh,
i

SR. TOA, 0\o S.D.O (T), Doda.

30. BALBIR SINGH son of S. Mian Singh, Sr.TOA,

0\o TDE, Udhampur.

!  31. BALVINDER SINGH son of S. Swat an Singh, Sr. TOA,

0\o Area Director, Jammu.

32. DARSHANA DEVI daughter of Late Sh. Rattan Chand,

SR. TOA, 0\o Area Director,(T), Jammu.

33. NEERJA SHARMA, daughter of Late Sh. Chander Dev

Sharma, Sr. TOA, 0\o Area Director, (T),Jammu.

I  34. SAHAB SINGH son of Sh. Kehar Singh,SR. TOA,

0\o AOTR Udhampur.*

35. DAVINDER SINGH -I,son of Late Sh. Santokh Singh,

P  Sr. TOA, 0\o Telecom Exchange, Doda.

'  , 36. ROOP LAL son of Sh. Srwan Dass, Sr. TOA, 0\o
i

Telecom Exchange, Doda.

37. PARKASH CHAND son of Dassu Ram, SR. TOA, 0\o

■  Area Director Telecom, Jammu.
i

38. ANIL KUMAR KOUL son of Late Sh. Onkar Nath Koul,
(

r  Sr. TOA, 0\o Area Director Telecom, Jammu.

:  . 39. TARSEM GUPTA wife of Pinkal Seth, Sr. TOA,

0\o TDE, Udhampurl,

n
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40. MOHAN LAL BHAGAT son of Sh. Rasal Chand, Sr. TOA,

□\o SDO,(T), Katra.

41. ASHOK KUMAR -II, son of Sh. Jangali Singh, SR.TOA,

0\o GMT ,Sringar (Jammu).

42. VIR PAL SINGH son of Late Sh. Tej Pal Singh, Sr.

TOA, 0\o Director DUM (TP), Jammu.

43. RITA RANI KAKKAR wife of.Sh.Raman Maihotra,Sr.TOA,

0\o GMTD, Jammu.

44. TRIPTA SHARMA-II wife of Late Sh. J.C. Sharma,

Sr. TOA, 0\o Area Director,(T), Jammu.

45. BIMLA DURANI wife of Shs. A.K. Bakshi, Sr. TOA,

0\o Area Director, (T) , Jammu.

46. PRAN KUMARI wife of Sh. P.L. Bhat, SR. TOA,

0\o Area Director (T), Jammu.

47. TRIPTA SHARMA-I wife Sh.O.P. Sharma, Sr. TOA,

0\o Area Director (T), Jammu.

48. SHAMA DEVI wife of Sh. Ashok Kumar Sangotra,

Sr. TOA, 0\o Area Director(T) , Jammu.

49. ROMESH CHANDRA son of Sh.Shiv Singh, Sr.TOA,

0\o GMT, (D), Sringar/Jammu.

50. RAGHBIR SINGH son of Sh. Krishan Singh, Sr. TOA,

0\o GMTD, Jammu.

51. SAT PAL son of late Sh. Oma Datt Sharma, Sr. TOA,

0\o GMTD, Jammu.

52. SANJEEV KUMAR son of Late Sh. Rattan Lai, Sr.TOA,

0\o GMTD, Jammu.

53. NARINDER KUMAR sbn of Late Sh. Ram Chander,Sr.TOA,

0\o SDE Trks. , Jammu.

1
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SUNEETA SHARMA DAUGHTER OF Sh.Durga Dass, Sr.IDA,

□\o SDE,Trks.,Jammu.

FAQIR SINGH Jamwal son of Sh. Sarishat Singh

Jamwal, Sr TOA, 0\d SDE, Trks., Jammu.

.. .APPLICANTS

(By Advocate: None for applicants in all the cases)

VERSUS

.•O-

1. Union of India through Chairman-cum-Secretary,
Telecom Commissioner, Ministry of Communications,
Department of Telecommunication, Sanchar Bhawan,
20, Ashoka Road, New Delhi.

Chief General Manager, Telecommunication, J?<K,
Circle,Jammu Tawi.

...RESPONDENTS
(By Advocate Sh. K.R.Sachdeva in all the OAs, except no.576/2000)

(Sh. H.K.Gangwani for respondents in OA-576/2000)

ORDER

Delievered by Hon'ble Shri S.A.T. Rizvi Member (A)

An these OAs ( OA Nos.' 575/2000, 576/2000,

577/2000, 578/2000, 608/2000 and 24/2000) have been

filed by the Sr. Telecom Operating Assistants (for

short Sr.TOAs) working in the establishment of

Respondent No. 1 (Chairman-cum-Secretary, Telecom

Commissioner, Ministry of Communications, Department of

Telecommunication, New Delhi) and are seeking promotion

to the rank of Junior Technical Officer (JTO,),. in the

same establishment on identical grounds and by impugning

the same set of orders. With the consent of the learned

counsel on either side it is, therefore, proposed to

^dispose of these OAs by this common order.
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The applicants in all the OAs are aggrieved by

r.he provisions of the JTO Recruitment Rules, 1995

(hereinafter referred to as JTO RRs, 1996) and have

impugned the vires of the aforesaid RRs on the ground

that, the provisions of .Article 1A and 16 of the

Constitution are thereby hit. The applicants have also

along side impugned orders issued by the respondents ror

holding screening tests for promotion to the post of JTO

against 35% quota,prescribed in the aforesaid RRs.

,  As none was present ^on behalf of the

appl icants in any of the OAs, we have heard the learned

r,o!.jnsei for the respondents, in detail , and have also

perused the material on record.

A, The aforesaid JTO RRs-1996, the vires of which

h.ns been challenged by the applicants, insofar as the

same relate to the contentions raised by the appl icants

provide as follows.

A(A) The posts of JTOs are to be filled 50% by

direct recruitment through competitive e.xamination (in

"■accordance with the instructions issued by the

Department in this behalf) and the remaining 50% by

promotion/transfer as indicated under column 12 of the

Schedule to the aforesaid Rules.

-(B) The aforesaid column 12 of the .Schedule

pro'vides that 50% posts of JTOs to be filled by

promotion/transfer of departmental candidates will , in

turn, be f'l lled 15% by promotion of departmental

L
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candidates through a competitive examination and the

remaining 35% by promotion/transfer of Transmission

Assistants (TAs)/Wireless Operators (WOsj/Auto Exchange

Assistants(AEOs)/Phone Inspectors (Pis) and Telecom,

-echnicai Assistants (TTAs). The same column 12 of the

Schedule further provides that the above mentioned 15%

posts of JTOs to be filled by promotion of

departmental candidates through a competicive

examination will be so filled by employees, other than

:-hg following employees, considered eligible for the

purpose:-

O

/

"(i) borne on the regular establishment and
working in Telecom. Engineering Branch
of Department including those working in
the office of Chief General Manager,
Telecommunication Circles/District other
than.

(a) Transmission Assistants, Telephone
Inspectors, Auto Exchange Assistants and
Wireless Operators and TTAs.

(b) PI umbers/Sani tory i nspector/conservanc:.
Inspector.

(ii) Working in Telecommunication Factory,
other than those borne on industrial

establi shment."

f. From the aforesaid provisions of the .jiO

rRs-1996 made effective from 9.2. 1996, it is clear that

the post of Sr. TQA is included in the list of officers

rendered eligible for consideration under the 15% quota

earmarked for promotion of departmental candidates

through a competitive examination. For the same reason,

the post of Sr. tqa cannot be said to be included for

consideration, under the 35% quota earmarked for oeing

■'i lled' through promoti on/transf er of TAs/WOs/AEAs/FIs

and TTAs.

S/
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6, The aforesaid RRs have been framed under the

proviso to Article 309 .of the Constitution and their

validity cannot, therefore, be ordinarily questioned

except on the ground of violation of Articles K and 16

of the Constitution. That is why, the applicants have

advanced the plea of violation of the aforesaid Articles

of the Constitution by the act of the respondents in

excluding them from the scope of consideration for

promotion under the aforesaid 35% quota, Ue will dea"

with this issue in the following paragraphs. Along

sine, the applicants have -^iso placed reliance on

certain admi ni strati ve/e.xecuti ve instructions issijed by

^  the respondents and placed on record at Anne.xures A-C,

A-^ and A-o. All these instructions were issued before

the aforesaid RRs of 1996 came into force and,

therefore, would be void to the extent any of these are

repugnant in any manner to the provisions of the

aforesaid RRs. Thus invoking the aforesaid

administrative/executive instructions in support of

their case will not help the applicants.

•  Insofar as the vires of the aforesaid RRs of

1996 is concerned, it must be pointed out that while

of the Constitution does not allow

d i scr i mi nat'i on between equals, the same also does not

prohibit framing of different sets of ruies for

different categories/cadres of employees. • Admittediy

the cadre of the applicant-s is different from the cadre

of the TTAs and the other categories included in the

oresaid RRs, we also find that there are t-wo

different routes available to the .Sr.TOAs (appl icants o
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ti'iese OAs) for getting, promoted to the rank of JTOs.

Firstly, they can seek promotion under the aforesaid 15%

quota through a competitive examination. Secondly, they

(Sr.TOAs) can first get promoted to the rank of ttAs

through another competitive examination and thereafter

get promoted to the rank, of JTOs under Zo% quota

aforesaid. We find that a distinct provision has been

made in the TTA RRs 1996 (Annexure R-3) providing for

the .absorption/promotion of Sr. TOAs (applicants in

ti'iese OAs) to the rank of TTAs. Viewed thus, the Sr.

toa.s constitute a feeder cadre"*for the post of TTA, and

at the same time are eligible, subject to certain

conditions, for promotion directly to the rank of JTO

under the 15^ quota forming part of the aforesaid RRs

i996, In our view, therefore, there can be no question

or invoking the provisions of Articles 14. and 16 of the

Constitution in the OAs'under consideration, and the

.0rresponding plea advanced by them is rejected.

At

learned counsel appearing for the

respondents has drawn our attention to the orders passed

by the Chandigarh Bench of this Tribunal on 20th May,

1999, in a similar case and involving similar issues

whereby the prayer of the applicants for interim relief

was disposed of, A copy of the order passed by the

Chandigarh Bench has been placed on record at Annexure

p-7, We have had occasion to refer to the findings nf

the Chandigarh Bench of this Tribunal recorded in the

aroresaid order. The following extract taken there from

wi i l be found useful for'arriving at a just and fair

conclusion in this ca.sp--

a.
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"Notwi thst-ancii ng the claim of the
applicants reg^'arding the qualifications
for the cadres of Sr.TOAs/TOAs and TTAs

being similar for forming part of a
'walk-in group', this letter makes it
clear that these are two separate cadres.
We can take judicial notice of this fact
also that qualifications for direct
recruitment to the post of TTAs and JTOs

are essentially of technical nature and
are of much higher level. That there is
some similarity at the initial stage,
cannot be the determining factor that

these are two equivalent or similar
cadres.

6, Applicants have. very strenuously
argued that after introduction of-
sophisticated machinery by the Telecom
Department, the cadres were restructured
and the applicants also dealing with
sophisticated machinery as TTAs are.
Such a contention is apparently
deceptive. On a closer scrutiny, we find
that the cadre of the applicants is
basically of the persons who would be
operating such sophisticated machinery,
whereas the other categories,
particularly the TTAs are the employees
who would be responsible for maintenance,
repair and other up-keep of that-
sophisticated machinery. Both these
cadres have their separate Recruitment-
Rules with provision of distinct nature
of duties.

1*

7, Annexure R-2 is a copy of Telecom
Technical Assistants Recruitment Rules,
1998 and examination of the same provides
us with a factor which negates the claim
of the applicants altogether. The cadre
of .Sr.TOAs is included in the category of
feeder cadres for appointment to the
posts of TTAs in Category III, ■ through
competitive examination. Here also, the
posts of TTAs are first to be filled from

Category (1) which are basically
technical people and, thereafter through
qualifying screening test of Category
No.(2) and only thereafter from the
category of .Sr.TOAs, through a
competitive examination. Thus, the claim
of the applicants against .?.55k quota by
by-passing Categories (1) A (2) as
aforesaid, prima facie appears to be far
fetched, particularly for posts of -JTO
which still higher than TTAs.

8, While considering such a prayer for
interim relief, a coi-irt of law is
required to examine whether the
applicants have a prima facie case in
their favour. Admittedly, and even as

-  ./r_
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per the case of the applicants, as lona
as the Recruitment Rules of 1996 stand,
as they are today, and are not set aside,
applicants have no claim against the 351k
quota. We will be assuming too much if
we permit the applicants to be considered
against the aforesaid 35% quota, meant
for other categories, by ignoring the
Recruitment Rules at this stage. It is
yet to be decided as to whether the said

Recruitment Rules for posts of JTOs are
in violation of some provisions of the

)) Constitution and are likely to be
quashed. Prima facie, rules can always
be framed, providing for different quota
for different categories, as it is in the
present case. We do not find existence
of any inherent vested right-in favour of
the applicants under any law for this
purpose, much less in the Chapter of
Fundamental Rights in the Constitution of
India as claimed by th€' applicants. What
to-say of Fundamental Rights, they do not
have as yet a right even under the
Recruitment Rules.

3. . As discussed above, we are nf the
opinion that prima facie the cadre of the
applicants is of non-technical nature,
while the TTAs, included under 35% quota,
are technical . Obviou.sly, there appears
to be no comparison between these two
cadres. Such comparison, as claimed by
the applicants, on the basis of equal pay,
scales is quite tedious as, if-accepted.
It can made many more categories of

j  employees eligible for such posts. Yet,
the rules have made a provision for some
per.5ons even in the cadre of the
applicants who may have technical
aptitude for technical jobs by earmarking
15% quota for their promotion through
competitive departmental examination. In
our opinion, that sufficiently takes care
of the claim of the applicant.s.

10. Article 1A of the Constitution does
not allow discrimination amongst equals,
but does .not prohibit framing of
differenu sets of rules for different
cadres. The cadre of the applicants is
different from the cadre of the TTAs and
other categories included in the 1996
JTOs Recruitment Rules, aforesaid. We
have also examined the nature of duhies.

status and also the position of
Sr.TOAs under the 1998 Recruitment Rules
VIS a VIS T.T.As. In our considered

^  the annlicants have no rase at
what to sav of existenoe of a nrime

■ISCje—case, for grant nf interim rAiio-r"
^ P^gyed for , Accordingly, the nraver7or interim—relief is hereby
(emphasis supplied) ." " " ^
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aforesaid order of the Chandigarh Bench of
this Tribunal is not a- final order and cannot,
...hetefore, bind on us. All the same we find that the
findings recorded by the Chandigarh Bench, which have
been reproduced above, are totally in accord with the
provisions of the aforesaid RRs of 1996 and RRs of 1998.
It will be seen that we have already reached the same
r.onclusions in our discussions outl ined in paragraphs
preceding the paragraph 7.

background of above discussion, the
OAs cannot survive and deserves to be dismissed. We
order accordingly. No costs.

^ ^

(KjiDfp SI^GH)
MEMBER (J)
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